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IN  THE  COURT OF THE ADDL.  SESSIONS  JUDGE-2(FTC), TINSUKIA.  

 

 

Sess. Case No. 66(T)/16 

                                                   U/S. 395 IPC 
                             

 

 Present :        Sri  B.  Sutradhar, (AJS), 
                      Addl. Sessions  Judge-2(FTC), 
                      Tinsukia. 

 
 

     The State of Assam 
 

     -Vs- 
1. Sri   Rantu  Neog @  Junu, 
2. Sri   Ajit  Kharia, @  Maina, 
3. Sri   Ananta  Gogoi, 
4. Sri   Papu  Moran, 
5. Sri   Mahesh  Gohain, 
6. Md. Majibulla  
7. Sri  Rituraj  Gohain  and 
 

                                                          ---------------Accused 
Appeared : 

 
              For the State       : Sri R.C Das, Ld. A.P.P, 
 

For the accused  Md. Majibulla :--------------  Sri P.  Bhowal, Advocate, 
 

    For   the  accused persons  namely,  Sri   Rantu  Neog,  Sri   Ajit  Kharia, 
    Sri   Ananta  Gogoi  & Sri   Papu  Moran:—------Sri A.C  Borah, Advocate, 

 
For the accused  Sri  Rituraj  Gohain  :--------- Sri  S.  Sarma, Advocate. 

     
    For the accused  Sri   Mahesh  Gohain:-------- Legal  Aid  Counsel, Ms. M.    

Ghose  Biswas. 
 
 

 
              Date  of  evidence :   16.05.2017, 10,04,2018, 04.05.2018, 03.02.2021.                              

              Date of argument :    22.03.2021. 

               Date of judgment :     25.03.2021. 
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J  U  D  G  M  E  N  T 

 

1.                The  brief  case  of  the Prosecution  is  that the  informant,   Sri Prabir  

Kumar  Dutta, Asstt.  Supervisor of  Asiatic  Oxygen  Factory,  Tinsukia  lodged  an  

ejahar alleging  that  miscreants  severally  came to the  said  factory   and  make  

some unusual  activities, such as they  by  taking  out  dagger,  lathi  and  some  

deadly  weapon put  the  security guards in  fear. They  also by  covering  their  

faces  tied  the  security guards  with  ropes and  threatened  them danger  to  life  

if  they  move  or  shout. They  used  to  rob  things  like  motor  pump,  pipes  

and  other  things  which  are  available  in  the  factory.  The same  incident  

again took place  in  the  factory  on  06.02.2015. Around  20-25 miscreants  by  

wrapping  their  faces  with  clothes  who  came  in  a  vehicle  bearing  regn.  No. 

AS-23-AC-8633  assaulted  the  security  guard. One  of  the guard  managed to  

protect  himself  from  the  injury. As  usual,  the  miscreants  looted  some  

money,  mobiles  and  also  other  accessories of  the  factory.  The  security  

guards  could  not identify  the  miscreants  properly  but  they  identified  their  

vehicle  in  which  travelled.  The  informant  several  times  seek  help  of  Guijan  

Police  station  but  they  failed  to  help him. Hence  the informant lodged  this  

case  before  S.P,  Tinsukia. 

 
2.                Receiving the FIR,  the Guijan O.P  made a  G.D  Entry no. 95  dtd. 

07/02/2015  and  forwarded  the  same  to  Tinsukia Police  station  for   

registration  of a case. Accordingly Tinsukia  P.S  case  bearing no. 163/15  U/s. 

395  IPC  was  registered  and accordingly,  same was investigated  and on 

completion of the investigation, charge sheet was submitted against accused  Sri   

Ajit  Kharia,  Sri  Mahesh  Gohain,  Sri Rantu  Neog,  Sri   Ananta  Gogoi, Md. 

Majibulla  showing  accused  Sri   Papu  Moran  and  Sri  Rituraj  Gohain  as  

absconder  in  the  charge-sheet. 

     
3.               On  appearance   before   the Ld. Chief Judicial  Magistrate, Tinsukia, 

copies were furnished  to the accused persons namely, Sri   Ajit  Kharia,  Sri  

Mahesh  Gohain,  Sri Rantu  Neog,  Sri   Ananta  Gogoi, Md. Majibulla, Sri   Papu  

Moran  and  Sri  Rituraj  Gohain U/S 207 Cr.P.C and committed the case to the 

Court of Sessions for trial. Accordingly the GR case no. 299/15 registered as 

Session case no. 66(T)/2016 and transferred to this court for trial. 
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4.                Upon receiving the record and appearance of the accused  persons in 

this court and upon hearing both sides and considering the materials on record 

and after hearing both sides, charges U/S. 395 IPC had been framed against the 

accused persons  namely, Sri   Ajit  Kharia,  Sri  Mahesh  Gohain,  Sri Rantu  Neog,  

Sri   Ananta  Gogoi, Md. Majibulla, Sri   Papu  Moran  and  Sri  Rituraj  Gohain  by 

my  ld. Predecessor,  particulars of which read over and explained to the accused 

persons, to which they pleaded not guilty and claimed to be tried.                                                            

 
5.                During trial, prosecution examined six(6) witnesses.  Sri Arun  Dahutia  

has  been  examined  twice  as  PW.1  And PW.5. The accused persons were 

examined u/s 313 Cr.P.C  and their plea is  of  total  denial. I have heard argument 

put forth by the ld. Counsels for both the sides as well as gone through the entire 

materials available on record. 

 
6.           Point for determination :- 

 
(i)        Whether on 06.02.15 at night at  Asiatic  Oxigen  Factory,  

situated  at Tinsukia,  under Tinsukia  P.S  and  District, armed  

with  deadly  weapons  committed  dacoity  and  also  robbed  

properties of  the  said  factory such  as pipes, Motor pumps  etc  

from  the  aforesaid  factory  and thereby committed an offence 

punishable U/s. 395  IPC ? 

 
DISCUSSION, DECISION AND REASONS THEREOF: 
 
 
7.                   P.W.1, Sri  Arun  Dahotia  has  deposed  that he  knows  Sri  Rituraj  

Gohain  and Sri Rantu  Neog. Babul  Moran  and Sri   Ajit  Kharia  by  face.   

Incident  took  place  in  the  year  2015. Police  came  to  his house  and  asked  

him to  show  the  house  of  Papu  Moran. Accordingly  he showed  police the  

house  of  Papu  Moran. Police  asked Papu  Moran  to  come  to  Guijan  Out  Post  

in  the  evening. Police  told  him that  a  theft has  been committed  in  Asiatic  

Oxygen  Factory and  asked  him to put his signature  in  a  paper, Ext.1. Ext. 

1(1), 2(1), 3(1) are  his  signatures. 

 
                  At  this  stage  the  witness  is  declared hostile   with  the  prayer  of  

the  Prosecution.  
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8.                 He  denies  the  suggestion  that  he stated  before  the  police  that  

he   alongwith  the  police  went  to  the  house of Ajit  Kharia  and  police  has  

seized Rs. 1,800/- from his  possession. Ext. 1 is  the  seizure-list, Ext. 1(1) is his   

signature. Then  they went  to  the  house   of Mohesh Gohain  and from there 

police  seized  one 1000 rupee note and  one  dao and  police  prepared  seizure-

list,  Ext. 2, Ext. 2(1)  is  his signature. They went  to  the  house   of Rantu  Neog 

and  from  there police  seized  one mobile  hand  set  and  one  500 note from  

his possession. Police prepared  seizure-list, Ext. 3, Ext. 3(1) is  his signature.  

 
9.                  In   Cross-examination  The  PW.1  has  stated  that he does not  

know  about  the  contents  of  Ext. 1, 2 & 3.  He  did not  go  to  the  house of  

Ajit Kharia, Mohesh  Gohain  and Rantu  Neog.  

 
10.           P.W.2, Sri Dhiraj Neog has  deposed  that  except  accused Majibulla,  

he knows the  other   accused persons. Incident  took  place about  two years  

back. On the  next  day  morning  two  security personnel  of Asiatic  Gas  

Company  came  to his shop  and  asked  him for his mobile  hand  set to  inform 

their  superior  officer  that  a  theft  incident  took place in  the Asiatic  Gas  

Company on the  previous  night.  He  accordingly  gave  his  mobile  hand  set 

and  the  security  personnel  informed  the  matter  to  their  superior  officer and  

returned  back his  mobile  hand  set. Later  police  asked  him and  he  told  the  

above matter. 

 
11.          The  Cross-examination  is  declined  by  defence. 

 
12.           P.W.3, Sri  Jiten  Neog has   deposed that  he knows all the accused 

persons by  their  face. Incident  took  place about  two years  back. After  the  

incident  police  came  to  their  house  and  enquired  about  accused Rantu  

Neog, who  is  his  brother. During  that  time  his  brother  was  at  home and  

brought him out. Thereafter  police  obtained  his signature  in  a paper. Ext. 3(2)  

is  his  signature. Thereafter police  brought  his  brother  to  the  police  out  

post.  

 
                 At  this  stage  the  witness  is  declared hostile   with  the  prayer  of  

the  Prosecution.   

 
13.           He  denies  the  suggestion  that  police  came  to their  house  in  

connection  with  a  dacoity  case  and  recovered from  the    possession of  



5 

 

Rantu  Neog  one mobile  hand  set  and   500 Rupee  note  and  prepared  

seizure-list. Ext. 3 is  the  seizure-list, Ext. 3(2)  is  his  signature.    He  denies  

the  suggestion  that  he  is  deposing  falsely  for  the  sake  of  his  brother.  

 

14.           Police  did  not  interrogate  him. Nothing  was  written  on Ext. 3 

when  he puts  his signature. Nothing  was  shown  to him  at  the  time  of  

obtaining  his signature.  

 
15.           P.W.4, Sri Saurabh Lagachu  has  deposed  that  he  does not  know  

the  informant Sri Prabir  Kumar  Dutta. He  knows  two   accused persons by  

face namely Rituraj  Gohain  and  Md. Habbibullah (identified in  the  dock). He  

does  not  know  the  other  accused persons. He does  not  know  the  exact  

date  of  occurrence.  Accused Rituraj  Gohain  was   under  his Security  agency, 

viz, Gorkha  Intelligence  Security  Agency. One  day  he  was  informed  by one  

of  his Security  guard  that  theft  was  committed  at  Asiatic Oxygen Company. 

Then he alongwith Manager  of Asiatic Oxygen Company  went  to Guijan  Out  

Post  to  inform  about  the  incident. Police  visited  the  P.O  at  night.  Police  

recorded  his statement.  

 
16.          In  Cross-examination  the  PW.4  has  stated  that  after  the  incident 

accused Rituraj  Gohain  joined  in  his  Security  agency.   But  he did  not  know  

he  was  involved  in  the  instant  case.   

 
17.           Sri  Arun  Dahotia  as  PW.5  again  deposed  that  he  knows  the  

informant Sri Prabir  Kumar  Dutta  who  was a  Mohorer  of  Asiatic Oxygen 

Company. He  knows all the  accused persons present in  the  dock. The incident  

took  place about three  years  back. The informant Sri Prabir  Kumar  Dutta 

informed  him about  the incident  of  theft in  their  factory. Police  came  to  the  

place of  occurrence. Police  asked him  about  the  incident also  recorded  his  

statement.  

 
18.         The  Cross-examination  is  declined  by  defence. 

 
19.          P.W.6, Sri Lila Kanta Chutia(SI)  has  deposed that  on                          

07.02.15, he  was  working  as I/C at Guijan O.P  under  Tinsukia P.S. On  that  

day  at  about  6 P.M, the Asstt.  Supervisor, Sri  Prabir Kumar  Dutta   of    Asiatic 

Oxygen  Factory  had  lodged  an  Ejahar through  Tinsukia  S.P  that on 06.02.15 

at night around  20-25  unidentified  boys  armed  with  dao  and lathi etc. 
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entered  in  the  Asiatic Oxygen  Factory. The  security  guard  of  the  factory  

was  tied  and  fastened seriously  assaulted and intimidated  to  kill. They  also  

snatched  away  the  money  and  mobile  from  them.  Motor pump, pipe and  

some  valuable  articles  were  also snatched  by  them  from  the  factory and  

loaded  the  articles  in  a  vehicle  bearing no. AS-23-AC-8633(Tata ACE). 

Accordingly    lodged  an  Ejahar  before  the  Tinsukia  P.S  and  he was  

entrusted  to  investigate  the  case. Ext. 4 is  the  said  Ejahar, Ext. 4(1) is  the 

signature  of  the  complainant. He  was  examined  in  Guijan  Out Post. He  

visited the   place of  occurrence alongwith  the  complainant. He drew  up  the  

sketch of  the  P.O. Ext. 5 is  the  sketch  map, Ext. 5(1) is  his  signature. He  also  

examined  Security guard,  Sri Debojit  Gohain, Sri Ridip  Barua  and Sri Saurav  

Lagasu. He  also examined   Sri  Dhiraj  Neog a  resident near  the  factory. During  

investigation  he came  to  know  from  the  security  guard  that they heard the 

names  of one  Maina, Papu  and  Mahesh. 

  
20.           He  arrested  Ajit   Kharia @  Maina  near the  factory. During  

interrogation  the  accused  Ajit  Kharia @  Maina confessed  before  him  that  

the  accused Mahesh Gohain,  Rituraj  Gohain,  Papu  Moran,  Rantu  Neog @  

Junu were with  him  during  the  time of  commission  of  the  offence. He  also  

confessed  that  the accused  persons  had  snatched  away  two Mobile phone  

from  the  hands  of   the two Security  guards. He  also  confessed  that some  

iron  articles,  Gas cylinder  were  taken  away  through the side  of  previously 

broken  wall. He  also  confessed  that during  the  time of  commission of  the  

offence,  accused Rantu  Neog  had  called  a vehicle bearing no. AS-23-AC-

8633(Tata ACE)  over  mobile  phone. Thereafter  the  accused  persons  loaded  

the  stolen articles  in  the  said vehicle  and  took  to  a Iron  damp at   Hijuguri 

and sold  there. After  selling  the  stolen articles an  amount of  Rs. 1800/-  was  

received  by  him  as  his  share. He  also  confessed  that  he  would  show  the  

houses  of  the  other  accomplice. Thereafter  he  alongwith  the  accused  went  

to  the  police  station. After  that  he  alongwith  the  accused  Ajit Kharia and  

Govt. Gaonburha, Sri  Arun  Dahotia went  to  the  house of Ajit Kharia @ Maina  

which  was   situated  at no. 1  Balupara. Then  he  searched  the  house  of  Ajit 

Kharia and  as  he  brought  out  the  money  total of  Rs. 1800/-, i.e  consisted  

of  one number of Rs. 1000/- note, one  number  of  Rs. 500/- note, and  three  

numbers of  100/- rupees  note. He then  seized  the  money  in presence of  

witnesses  vide  Ext. 6 is  the  seizure-list, Ext. 6(1) is  his  signature. 
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21.           Thereafter  he arrived  at  the house  of Mohesh  Gohain  as  led  by  

accused  Ajit Kharia. He found  the  accused, Mohesh  Gohain  in  his  house  and  

arrested  him. As the  accused, Mohesh  Gohain  brought  out  a  dao which  was  

used  in  the  commission  of  the  offence and  an  amount  of  Rs. 2000/-  which  

was  received by  him  as  his  share.  Then he  seized  those  items in  presence  

of  the  witnesses  vide  Ext. 2. Ext. 2(1) is  his  signature. 

 
22.          Thereafter  he  arrived  at  the house  of  accused Rituraj  Gohain and 

Papu  Moran as  led  by  accused  Ajit Kharia and  Mohesh  Gohain. But  the 

accused Rituraj  Gohain and  Papu  Moran were  not  found  as  they  had  

escaped. Thereafter  he  arrived  at  the house  of  accused Rantu  Neog @ Junu 

as  led  by  accused  Ajit Kharia and  Mohesh  Gohain. As  Rantu  Neog  @ Junu  

was  found  he  was  arrested. Accused Rantu  Neog @ Junu  had  confessed  

before  him  that he  had  committed  the  offence  and  he  handed over  one  

mobile  phone  which  was  snatched  away  from  the  security  guard. The  

accused  handed  over  an amount  of  Rs. 500/-  as  he  had  spent  the  

remaining Rs. 1000/- what  he  had  received. The  mobile  and  the  Rs. 500/- 

note were  seized  vide  Ext. 3. Ext. 3(1) is  his  signature.  

 
23.           The  PW.6  has  further  stated  that   he  has  received the  Ejahar 

from  Sri  Prabir  Kumar  Dutta.  Ext. 4  is  the  ejahar.  Ext. 4(1) is  the  signature 

of  the  informant,  Sri  Prabir Kumar  Dutta. Ext. 4(2)  is  the  endorsement  given  

by  him  at  Guijan  O.P vide  GDE  no. 95/2015.    He  was  entrusted  with  the  

charge  of  investigation  by  the  then  OC,  Sri  Syam Karmakar.  Ext. 4(3) is  the  

signature of  the  then OC. He prepared  seizure-list. Ext. 7  is  the  seizure-list,  

Ext. 7(1) is his  signature.  He  also  prepared  another  seizure-list  during his 

investigation.  Ext. 8  is  the  said  seizure-list,  Ext. 8(1) is  his  signature. Ext. 

8(2) is signature of  witnesses, which  he recognize.  Ext. 9  is  another  seizure-

list,  Ext. 9(1) is  his signature.  On  completion of  his investigation, he submitted  

charge-sheeted  against  the  accused persons, namely,  Sri  Ajit   Kharia @  

Maina, Sri Mahesh Gohain, Sri   Ananta Gogoi,  Md.  Muzibullah,  Sri Rantu  Neog 

@  Junu  showing  Sri Rituraj  Gohain, Sri Papu  Moran  as  absconders in  the  

charge-sheet. The  charge-sheet  was   submitted  U/s. 395 IPC. Ext. 10 is  the  

said  charge-sheet. Ext. 10(1)   is  his signature  on  the  Charge-sheet. The  

statement  of PW.1,  Sri  Arun  Dahotia was  recorded  by him. The  M.R  could  

not  be  brought  due  to large  in  quantity.  
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24.           In Cross  examination   for  accused   Sri Rituraj  Gohain, Sri Mahesh 

Gohain, Sri  Ajit   Kharia @  Maina, Sri   Ananta Gogoi, Sri Papu  Moran   and Sri 

Rantu  Neog @  Junu,  the PW.6  has  stated  that  he took  up  the  charge of 

investigation  of  this   case on 07.02.15  at  6  P.M. No   T.I.P  was  done in  this  

case. The  seized  money  is  lying  in  the  Malkhana of  the  P.S. The  money  

seized  in  this  case  is not  seen  in  the  court  today. No  prayer  was  made 

before   court  for  recording  confessional  statement of  the  accused  Sri Ajit  

Kharia.  

 
25.           He  denies  the  suggestion  that  accused  Sri  Ajit Kharia  did not 

confess  his  guilt   before him during investigation. He  did  not  record   the  

separate  disclosure  statement  of  accused  Sri  Ajit Kharia. He  denies  the  

suggestion  that   accused  Sri  Ajit Kharia  led  him to  the  house of accused Sri  

Mahesh  Gohain  and  he  also  did  not  follow  the   procedure to  leading  to  

discovery. He  denies  the  suggestion  that  accused Sri  Mahesh  Gohain  handed  

over him  dao  and  Rs. 2000/-  to  him. He  denies  the  suggestion  that  Sri  Ajit   

Kharia @  Maina  &  Sri Rantu  Neog  had handed over  him  Rs. 1800/-  &  Rs. 

500/-  respectively. He  denies  the  suggestion  that  accused  Sri Rituraj  Gohain, 

Sri Mahesh Gohain, Sri  Ajit   Kharia @  Maina, Sri   Ananta Gogoi, Sri Papu  Moran   

and Sri Rantu  Neog @  Junu  are  not involved  in  this  case  and he  falsely  

submitted  charge-sheet  against  them.   

 
26.           In Cross  examination   for  accused    Md.  Muzibullah,  the  PW.6  

has  deposed  that   no  iron  articles  as  described  in  Ext. 9  were  seized  from  

Md.  Muzibullah  and  falsely  his  name  is  mentioned  in  the  said  seizure-list.    

 
27.           On  going  through  the  above  evidence  on  record it  appears  that  

PW.1   only  stated  that police  came  to  his house  and  asked  him  to show  

the  house  of  accused Papu  Moran  and  police  told  him  that  theft  was  

committed  in  the   Asiatic  Oxygen  Factory,  Tinsukia  and  took  his  signature  

on  Ext. 1, 2  &  3.  In cross-examination  said  witness  has  stated  that  he  

does  not  know about  the  contents  of  Ext. 1,  2  & 3.  PW.2,  another  witness   

also  stated  that   two  security  personnel  of  Asiatic  Gas  Factory  came  to  his 

shop  and  asked  him  for  his  mobile   handset to  inform  their  Superior  

Officer  as  theft  was  committed.  The PW.3  in  his   evidence  stated  that  after  

the  incident  police  went  to  his  house  and  enquired  about  the  accused  
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Rantu  Neog  who  is  his  brother  and  his  brother  was  at  his  home  and 

police  brought  him  out. Police  took  his  signature  on  Ext. 3.  In  cross-

examination  he  stated  that   nothing  was  shown  to   him  at  the  time  of  

obtaining  his  signature  on  exhibit.  

 
28.           The  PW.1  and PW.3  were  declared  hostile  by  Prosecution.  PW.4   

deposed  that  accused  Rituraj  Gohain  was   in  his  Security  Agency and one  

day  he  was  informed  by  one Security   that  theft  was  committed  at  Asiatic  

Oxygen  Company.  Then  he  alongwith  Manager  went  to  Guijan  O.P  to  

inform  about  the  incident. In  cross-examination  he  stated  that  he   did not  

know  that  Rituraj  Gohain  was  involved  in  this  case.   The  PW.5  in  his  

evidence  stated  that  informant,  Sri  Prabir  Kumar  Dutta  informed  him  about  

the  incident  of  theft  in  their  factory  and  police  asked  him  about  the  

incident.   

 
29.           PW.6  is  the  I/O  of  the  case.  Said  I.O  in  his  evidence  stated  

that   accused  Ajit Kharia   confessed  before  him  that  accused  Mohesh  

Gohain,  Rituraj  Gohain,  Papu  Moran,  Rantu  Neog  @  Junu   were  with  him  

during  the  time  of  commission  of  the  offence.  The  accused  Ajit  Kharia  @  

Moina  confessed  that  accused persons  snatched  away  two  mobile  phones  

from  the  hands  of   Security  guards  and  also  taken  some  iron  articles,  Gas  

cylinders  etc.  but  in  cross-examination  said  I/O  stated  that  no  prayer  was  

made  before  the  Court  for  recording  confessional  statement  of  Ajit  Kharia.  

The  witnesses  PW.1  to  PW.2  are  totally  silent  in  respect  of  the  alleged  

incident  and  regarding  the   involvement  of  the  accused persons with  the   

alleged  incident  in hand.  The  only  evidence  of  the  I/O  does not  fulfill  the  

criteria   as  required    by  law  to   prove   the  prosecution  case  to  hold   the  

accused  persons guilty.  The  entire  evidence  in this  regard  has  failed  to  

establish  the  involvement  of  the  accused  persons  in  this  case  and  only   

evidence of  the  I/O is  also  not  satisfactory  to  hold  that  the Prosecution   has  

succeeded  to  prove  the  case. 

 
30.           On  Careful  scrutiny  of   entire  evidence,  this  Court   has  no  

hesitation  to  hold  that  the  Prosecution   has  failed  to prove  the  case. In 

view of above discussion, I find that the prosecution has failed to prove the case 

under section 395 of  IPC  against  the  accused persons, namely,  Sri Rituraj  

Gohain, Sri Mahesh Gohain, Sri  Ajit   Kharia @  Maina, Sri Ananta Gogoi, Sri Papu  
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Moran, Sri Rantu  Neog @  Junu  and Md.  Muzibullah.  Accordingly, the accused 

persons  are acquitted from  the charge under section 395 IPC and set them at 

liberty forthwith.    

 
31.          Accused  Mohesh  Gohain  is  in  custody.  He  be  released  forthwith 

on  executing  a  P.R  Bond  of  Rs. 10,000/-  as  per  Section 437 A  Cr.P.C. 

 
32.          The  bail  bond of the accused persons  except  accused  Mohesh  

Gohain  are extended to six months as per S. 437 A Cr.P.C.    

 
33.          Regarding the   Seized articles,  there  is  no  claim  on  seizure   of  

Ext. 1,  article  no. 1  of  Ext. 2,  articles  no. 2 of  Ext. 3.  Hence,  these  articles  

are  confiscated  to  the  State.  

 
34.           Regarding  article  no. 2 of  Ext. 2 (Iron  Dao) be destroyed in due 

course.   

 
35.            Regarding  article  no.1  of  Ext.  3,  Vehicle    in  Ext. 3  and  articles    

in  Exts.  No. 7  and 9  be  given  to its  owners  in  due  course. 

 
36.            Send a copy of the Judgment to the Deputy Commissioner of 

Tinsukia. 

 
37.           The  case  is disposed of on  contest. 

 
                 Given under my hand and seal of this court on this the 25th day of 

March, 2021. 

 
 

Dictated & corrected by me: 

 

 

         (B.  Sutradhar)                                                  (B.  Sutradhar) 
 Addl. Sessions  Judge-2(FTC)                             Addl. Sessions  Judge-2(FTC)                                  

Tinsukia                                                             Tinsukia   
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 A P P E N D I X 
 
 
 

PROSECUTION WITNESSES 
 
 P.W.1-  Sri  Arun  Dahotia, 

P.W.2-  Smt.  Dhiraj  Neog,    

P.W.3-  Sri  Jiten  Neog, 

P.W.4-  Sri Saurabh  Lagachu, 

P.W.5-  Sri  Arun  Dahotia, 

 PW.6 -  Sri  Lila  Kanta  Chutia(Inspector).  

  

PROSECUTION EXHIBITS:   

          Ext. 1, 2, 3, 6, 7, 8, 9 Seizure-lists. 

          Ext. 4, Ejahar,                                 

          Ext. 5,  Sketch  map, 

          Ext. 10  Charge-sheet.   

    

 

                                               (B.  Sutradhar), 
                        Addl. Sessions Judge-2(FTC),  

                                      Tinsukia 

     
  

 


